IN THE CENTRAL ADMINIS [RATIVE TRIBUNAL? JAIPUR BENCH, JAIPUR,

%.A.No.197/96 D3te of order: 9,10,.1936
1.4 ,N-.338,9¢
Nathu 1al : Applicant

VS .

Respondents

Union of India & Anr,

Mrs .S . K,Jain Counsel for applicant

Mr, V.S.Gurjar Counsel for respondents

CORAM:
Hoﬁ'ble Mr.0.P.Eh3rmd, Administrative Member
Hon'ble Mr Ratan Prakd@sh, Judicial Member

PEP HON'ELE M.,0.P.SHARMA, ADMINISTRATIVE MEMBER.,

In this application under Sec.19 of the Administrative
Tribun2ls Act, 1985, dyplicént Shri Mthu 121 hds sgught @&
direction tn the respondsnts to consider his ci3se for regu-
larisation on the post of Driver, The 3Alternitive pravyer of
the applicant is th3t h:z mly be considered for recruitment on
the post of Driver 8longwith nther c2nlidates 3nd if he is

found fit, he miy be given Appcintment @& Driver,

2, | We hdve gone through thevmaterial on record including
the reply filed hv the respondznts 8nd the ordsrs pissesd by
the Tribun2@l. After hed3ring the counsel for the Parties, we
direct that the respondents may go 3hed@d with findlising »
selection for the post of Driver in 3ccorddnce with the pres-
crihed rules and regﬁlations and in the nrocess thay Should

8lso cansider the c2rndid3ture of the applicant on merits in

accordance with thonse rulzs 2nd reguldtions.

3. The O.A stanls disposed of dccordingly. No order as

to costs,
4, M.A  N>,338/96 3also stande disposed of ARccordingly.
A

(Ratan Prakash) ‘
Jurlicidal Member. Administrative Member.




